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being made to comimission the direc-
‘tional antenna system as early as
possible,

Non.replacement or burnt Meters in
Delhi by DESU

50. SHRI NIHAL SINGH: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to re-
Yer to the reply given to TUnstarred
Question No. 2059 on the 6th March,
1979 regarding ‘Consumer foots bill
for DESU mistakes’ and state:

(a) whether the DESU comeg with-
in the purview of Article 12 of the
Constitution;

(b) it so, whether any machinery
has been provided to afford yelief to
the harried and helplesg consumers in
the capital who are forcedq 1o pay
fantastic bills for burnt meters pre-
pared in an arbitrary manner after g
lapse of three years or so when it ig
the practice with the DESU manage-
ment not tg replace the burnt meters
in time and not to reply to the repre-
sentations from the consumers ever
at the highest level;

(c) whether he would instruct
DESU authorities to compile 5 list of
such casep wherein paymentg of bills
had been made by the consumers
during 1978 beyond the period of limi-
tation of three years under the law
under duress and afford necessary re-
lief to them; and

(d) if not, the reasong therefor?

THE MINISTER OF ENERGY

AND IRRIGATION AND COAL
(SHRI A B, A, GHANI KHAN
CHAUDHURI) (a). Yes, Sir.

(b) DESU has reporteg that the
bills are not sent in any arbitrary
manner; these are sent on the basis
of consumption recorded in the ener-
&y meters. In some cases, where
the energy meters are not function-
Ing due to any reason, billing is

2025 1L8—5

PHALGUNA 21, 1901 (SAKA)

Written Answers 102

done on the basig of assessment of
average consumption for the past
period. ‘When any consumer disr
putes the assessment, his case is
reviewed by Senior Officers and
relief granted where due, DESU
has also reported that the burnt me-
tergs are replaced by them as soon
as feasible,

(¢) and (d). DESU has reported
that on a rough assessment, only
661 cases pertained to a period of
more than three years, although a
total of 19,739 bills were raised dur-
ing 1978-79 in respect of defective
meters, Out of these 661 cases,
payment in 558 cases has also been
received and the balance 103 cases
are pending. These 661 cases
pertain to 8 distribution districts of
DESU having nearly 4.70 lakh con-
sumers.
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